359 MattersUndiér

SHR1 RATANSI®H RAJDA (Bombay
Southy; He ix an espousér of non-vio-
lence; %0 he will not beat his wife

MR. DEPUTY-SPEAKER. ¥&s, Mr,
B. D. SIBMGH Please.

12.42 hrs.
MATTERS UNDER RULE 377—Contd.
(viii) NEED FOR PROVIDING A HEAL.

THY SUGAR POLICY TO PROMOTE SUGAR
I=DUSTRY,
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(ix) NEED FOR PROVIDING FACILITIES
TO SMALL COTTAGE INDUSTRIES SITUATED
AT BANSBAGH DURGA PUR, RAJASTHAN.
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